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THE HIGH COURT OF SIKKIM

ROLL OF HONOUR

HON'BLE CHIEF JUSTICES

Hon'ble Mr. Justice
Man Mohan Singh Gujral

Hon’ble Mr, Justice
Mohan Lall Shrimal

Hon'ble Mr. Justice
Jugal Kishore Mohanty

Hon'ble Mr. Justice
Braja Nath Misra

Hon'ble Mr. Justice
Surendra Nath Bhargava

Hon'ble Mr. Justice
Krishna Murari Agarwal

Hon'ble Mr. Justice
Kanniappa Arumuga Thanikkachallam

Hon'ble Mr. Justice
Ripusudan Dayal

Hen'ble Mr. Justice
Radha Krishna Patra

Hon'ble Mr. Justice
Binod Kumar Roy

Hon'ble Mr. Justice
Ajoy Nath Ray

Hon'ble Mr. Justice Aftab H. Saikia
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THE HIGH COURT OF SIKKIM

ROLL OF HONOUR
HON'BLE PUISNE JUDGES

Hon'ble Mr. Justice Rajinder Sachar

Hon'ble Mr. Justice
Anandamoy Bhattacharjee

Hon'ble Mr. Justice Ripusudan Dayal
Hon'ble Mr. Justice Anup Deb
Hon'ble Mr. Justice Malay Sengupta
Hon'ble Mr. Justice Anup Deb

Hon'ble Mr. Justice
Nongthombam Surjamani Singh

Hon'ble Mr. Justice
Ananda Prakash Subba

Hon'ble Mr. Justice
Ananda Prokash Subba

Hon'ble Mr. Justice
Sonam Phintso Wangdi

16.5.1975

16.6.1976

10.5.1984
16.12.1994
16.10.1995
27.12.1997

7.1.2003

4.10.2004

10.11.2007

23.06.2009

06.05.1976

21.01.1986

15.10.1995
07.02.1995
09.11.1998
12.03.2002

12.07.2007

03.04.2007



APPOINTMENT IN THE HIGH COURT
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(From 01.07.09 to 30.07.0%)

5l. No.

Nome of the High Couri

MName of the Hon'ble Judge

Date of Appointment |

Sikkim

(i) Vacancies in the High Court of Sikkim as on 30.09.2009

VACANCIES IN COURTS

5l No.

Name of the High Couri

Sanctioned Strength

Working Strength

Vacancies ‘

|

Sikkim High Court

03

03

0|

(ii) Vacancies in the District & Subordinate Courts as on 30.09.2009

Sl Mo.

MName of the State

Sanctioned Strength

Working Strength

Vacancies

|

SIKKIM

*15

09

06

* Including 2 Fast Track Courts.



INSTITUTION, DISPOSAL AND PENDENCY OF CASES
(1) High Court of Sikkim from 1.7.09 to 30.9.09

Civil Cases Criminal Cases < rt;ml
| . b 2 ancy
Sl Opening  Institution Dispesal Fendency  Opening = Institution Disposal Pendeancy ‘é[ Covil &
Ng, Balonce fram from ptthe end = Bolonce fram friam af the-end C;:;Isﬂgll
' s on 1.7.09% 1.7.09 4 of as o 1.7.09 to 1709 o af haiend =
1.7.09 30,9.09 30.9.09 30,909 1.7.09 30.9.09 30.9.00 30.9.09 30.9.09
1 62 26 25 63 31

B 0 25 88

(2) District & Subordinate Courts from 1.7.09 to 30.9.09
(East & North) & (South & West)

Civil Cases Criminal Cases Total
! ! i . | Pendency
Sl Opening  Instifution | Disposal Pendency | Opening  |nstitution Disposol Pandency "E;_G‘f" ‘?i'
Ng. Bolance fromm fram at fheend  Bolance from from ot the end C;:;‘”;
" ason L7091 | 1.7.09te of as G 1,709  1.70%10 of t aivl-of
1.7.0% 30.9.09 30.9.09 30.9.09 1.7.0% 30.9.09 309.09 40.9.09 30.9.09
l. 225 59 29 255 863 272 253 882 1137
Civil Miscellaneous Cases Criminal Miscellaneous Cases &Tnz@
. i - - — | [=]
Sl Opening  Institufion  Disposal Pandency = Opaning  Instilution Dispesal Pendency ?:F Ci".'i’?c&:
No.! Balance from from af the end = Balonce from froem al the end c;;nefgr
as an L7091 | 1.7.09 10 of as o 170910 170910 of the and aof
1.7.09 30.9.09 30.9.09 30.9.09 1.7.09 30.9.09 Ne09 30,909 30909
Y. 98 103 80 127 a9 371 384 26 147

(3) Family Court (East & North) at Gangtok from 1.7.09 To 30.9.09

Civil Cases Criminal Cases Total
4 Pendency
Sl Ogening  Institulian Dispasol Pendency  Opening  Institution Disposal Pendency ':(':FIC-'?” '?;
Mo, Balanes fram from otthe end  Balance from from at the snd C:]';::"Dﬂl
as an . 7.0% 10 | .7.09 10 af as on 1.7.09 to 1,709 fo of the ered of
1.7.09 30.9.09 30.9.09 30909 1.7.09 30.9.09 40,9.09 30.9.09 30.9.09
I, 23 28 11 40 13 7 5 15 99
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MAJOR
DEVELOPMENTS & EVENTS












-

Independence Day Celebration (15.08.09)

ah Court of Sikkim observed the 62nd Independence Day in its premises. The occasion was

d by Hon'ble Judge, Mr. Justice A.P Subba and Hon'ble Judge, Mr. Justice 5.P Wangdi. The

s Mr. Justice AP Subba, hoisted the Mational Flag which was followed by the

al OHficers of the District Court, Officers and Staff of the Registry were also present

.

nd an Arms Drill performance by the Sikkim Police attached to the High Cour



Meeting of the Hon'’ble Chief Justice & Hon'ble Judge
with Her Excellency the President of India, on 7th August, 2009
to extend an invitation to the closing ceremony
of the Golden Jubilee Celebration Year
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FORMATION OF THE SIKKIM CHAPTER
OF THE INDIAN LAW INSTITUTE

e Sikkim Chapter as the Sikkim State Unit of the Indian Law Institute was formed at Gangtok on
hgust 7, 2009. The Executive Council of the Sikkim Chapter was also constituted comprising of
F following members: -

Hon'ble Mr. Justice Aftab H. Saikia,

Chief Justice, High Court of Sikkim verrenrs Ex-Officio President
Hon'ble Mr. Justice S.P. Wangdi,
Judge, High Court of Sikkim. cvesn..  Executive Chairman

Mr. Tashi Wangdi Bhutia,
District & Sessions Judge,

Eost & North at Gangtok. ... Secretary
Mr. A.K. Upadhyaya,
Senior Advocate. ... Treasurer

Dr. S.W. Lepcha,

District & Sessions Judge,
South & West at Namchi verers. Member Executive Council

Mrs. Meenakshi M. Rai,
Registrar General,

High Court of Sikkim - do -
Mrs. K.C. Barphungpa,

Registrar,

High Court of Sikkim - do -

Mrs. Lakchung Sherpa,
Chief Judicial Magistrate-cum-
Civil Judge, East & North at Gangtok - do -

Mr. Prajwal Khatiwada,
Chief Judicial Magistrate-cum-

Civil Judge, South & West at Namchi - do -
. Mr. T.B. Thapa,

Senior Advocate - do -
. Mr. B.R. Pradhan,

Senior Advocate -do -
. Mr. B. Sharma,

Senior Advecate - do-
. Mr. 5.5. Hamal,

Advacate - do -
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14. Mr. D.R. Thapag,
Advocate

15. Mr. Karma Thinley,
Advocate

Member Executive Council

_do -

At the first meeting of the Executive Committee of the Sikkim Chapter held in the High Court
premises on September 2, 2009, Honble the Chief Justice Aftab H. Saikia as the Ex-officio
President of the Sikkim Chapfer, Indian Law Institute informed the meeting that vide a lefter dated
19.08.2009 Prof. D.S. Sengar, Director, Indian Low Institute, New Delhi had communicated to His
Lordship that Hon'ble the Chief Justice of India, Mr. Justice K.G. Balakrishnan had accorded
recognition to the Sikkim Chapter of the Indion Law Institute.

Meeting of the Sikkim Chapter of the Indian Law Institute
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Hon’ble the Chief Justice, Mr. Justice Aftab H. Saikia
was invited at N.E.F. Law College, Guwahati,
for inauguration of Moot Court Hall
on 4th September 20009.

Hon'ble _
Chief Justice Court of Sikkim
on 4th September, 2009
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COURT NEWSLETTER 2 JULY -SEPTEMBER 2009

CORRIGENDUM

In Vol. 1 Issue No. 2 of the quarterly “Court Newsletter” at page No. 29, under the heading
“New Developments” please read “7(c)” instead of “10{c)” under Rule 7 of “The High Court
of Sikkim Designation of Senior Advocates Rules, 2009".

IMPORTANT VISITS & CONFERENCES

The Hon'ble Chief Justice, Mr. lustice Aftab H. Saikio attended the Chief Justices’ Conference
2009 held on 14 & 15 August 2009 in Supreme Court of India, New Delhi along with the
Registrar General, Mrs. Meenakshi M. Rai.
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ANNEXURE -A

GOVERNMENT OF SIKKIM
HOME DEPARTMENT
GANGTOR

ﬁfﬂm"f?ﬂoh Tated O8O 20006

NOTLLFICATION

Whereas, the High Court of Sikkim vide s letter
No.V{105)Confdl/HCS/3393 dated 3/11/2003 has desired to amend the Medical
Facilitles for Retlred Judges of the High Court of Sikkim and their Families Rules,
1999 ;

MNow, therefore, In exercise of the powers conferred by section 23 D(2) of
the High'Court Judges (Conditions of Service), Act, 1954, the Stale Government
in cofisultalion with the High Court of Sikkim hereby makes the following rules
further to amend the Medical Facilities for the Retired Judges of the High Court
of Sikkim and their familles Rules, 1999, namely :-

Short title and L.(1} These rules may be called the Medical Facilities for the
Carnencement Fetibed Judges of High Cowrt of Sikkim and their
Famillies (Amendment) Rules, 2003,

{2) They shall come into force at once.

Amendment of 2. In the Medical Facilities for the;Retired Judges of High

Rule 3, Court of Sikkim and their Familles Rules, 1999, in rule 3,
After the word “as Judge” and before the words “of the
High Court of Sikkim®, the words "or on transfer as a
Judge or appointed as a Chief Justice”, shall be inserted.

BY ORDER
Sd/-
(S. W. TENZING)IAS

CHIEF SECRETARY
: FILE No.GOS/HOME-11/TEMP/95/183
0=

Registrar General, High Court of Sikkim
Commr-cum-Secretary to Governor.,

Principal Secretary to Chief Minister

Principal Secretary, Finance

Secretary, Law

Secretary, Health and Family Welfare

Secretary, Department of Personnel, AR and TRG.
Director, Printing for publication in the official gazetts.
File and guard file

kit sl o 4 *-.'”!:E

{ BP~SHARMA )
ADDITIONAL SECRETARY, HOME
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ANNEXURE -B

; L o
GOYERMNMENT OF SHKIM
NOMIl DERPARTMENT

OANOTOK

No. | T/HOME/ 2002, - Dated 22209,2002,

NOTIFICATION

I exctcise of the powers confemed by sub-section (2) of section 23D

Cdf e Wigh Cowst Judges (Consditions of Service) Ast, 1954, ihe State

Cuverninen? in consultatron with the High Court of Sikkim, liereby makes

thie Tollowing rules to amend the Medical Facilities for Ihe retived Judges of
the Higlh Court of Sikkim aud theic Families Rules; 19992, namely:-

Sont-title and 1, (1) TEhese rules wmy be called the Medical

Comine cevier Facilities for theRetined Juthpes of the
Migh Ceurt of Sikkiuy and their Families
{Awendment) Rules, 2002,

(2) They ghall be déemed. to have coste into
- force on the 24" day of November, 1999,

Amendment uf 2. e fhe Medicéll Facilities For the
rule 4 Retived Judges of the High Court of Sikkim
and their Families Rules, 1999 inrule 4, -

(1) aller sub-rule (ii) the following sub-rule
shall be serled, namely:-

“(iii) In case a Judge pre-deceases his or
lier spouse before or after his or ler
retirement, the facilily specified in sub-
rule (i) above shall be made available
to the spouse and his or her family
during his or Im{:!il'c lime,

(2) sub-rule (iii) shall be remmbered as
sub-rule (iv).”
Sd/-
S.W.TENZING
CLHIEF SECRETARY/HOME SECRETARY

32
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ANNEXURE -C

GOVERNMENT O Siitim
HOME DEFARTMENT

GANGTOM

51/ Homa/ 2008 Dated: 07/06/2008 °

TIFICATION

' The Slale Government in consullation will the Iigh Count of Sikkim, hereby makes
~the Iellawing tutes lo-amend the Madical Facilities for (lie

g Retired Judges of the High Court®
‘of Sikkim and Iheir Families Rites, 1099, namaly’ - J

. i8hort lille any LN Whsese: subes poiry be colled the Modical
[commencemmi

Facilifs o the Retived: Judges of the
Fagghe o | o Skkimnndd Wk Fanilios
(Aenchvrty Huiles, 2000

CA) Aty sl connre ke forcer ol gnnce
Amendment of Rule 4 A0 I the Medwal | acilibes for lhe Retied Judgoes

ol the Fligh Cowl of Skt and iheir Famibes
Rulos, 1999, lo e cpistig sub-ala (i) of
mile (). Mwe lollowing sholl be  substituted,
namaly: -

()~ Wi, however a retined Judge has
Been i cinployed, Yoo provisions of these
Putes shnb ok apgply, dutng the poiod the
dudge reveives, ot is cititlend 1o 1oceive, any
emohnmenl or honetits by villue of such
LLER LTS THTERE

BY ORDER AND IN T1IE NAME OF THE GOVERNOR.

Sif-
(M. D CHINGAPA) 1AS
CHIEF SECRETARY
File HoHome/Confdlf116/1999/02
Copy to:

o Bewgisteae Caegaonal, Dhghe ot ol % Fa
£ Setretary T e Vlon Ut il Fioiber of S,
3. Principal Secretary, Finand, Govermment ol Sikkin,

Primcipiaal SHeceesary, Uega ool of Pessonnel and Adasinistrative Relfarmes
& Troinhyg, Goveriment of Sikkin.

1. Office of the Advocate General, Government of Sikkim.,
b Gozelle seclion lor publication in Uhe olficial gazetle.

', Fite & Gusnel Uibe
lLth {1,

an_
[ROSHNI RATY
DEPUTY SECRETARY. - (C} 1I/HOME
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ANNEXURE -D

Gﬂvm:ﬂ OF SIKKIM
DEPARTMENT OF PERSONNEL ADM, HEFORMS, TRAINING, PUBLIC GRIEVANCES,
CAREER OPTIONS AND EMPLOYMENT SKIHE DEVELGPMENT AND CHIEF
MINISTER'S SELF EMPLOYMENT SCHEME

: GANGTOK - 737101
No._ B0 aenmop DATED: 25089
NI N

In exercise of the powers conferred by sub-section (2) of section 23D of the High Coun
Judges {Conditions of Service) Act, 1954, the State Government in consultation with the High Court
of Sikkim, hereby makes the following rules further to amend the Medical Facilities for the Retired
Judges of the High Court of Sikkim and their Families Hules, 1999, namely:-

Shart title and 141) These rules may be called the Medical Fucilities for the Retired  Judges
e of the High Court of Sikkim and their Families (Amendment) Rules,
mig,
(2) They shall come into forcs a1 opee.

Amendment off 2 Inthe Medical Fueilities for the Revired Judges of the Migh Court of
e 4: Sikkim and thein Familics Rulles, 1996, inrule 4, affer subsrule (iv), the
fallpwing subi-nile shall be ilserted| pamely:-

“(vy A rptired Judge gnd his family shall be enthtbed to the assislance
tof s Lisison Officer fon medical treatment and transport for
midical restment s Gangeok, Dalhi and Calewtts where the
Shate Croverpment s its Establishoent™,

BY ORIER AN IN THE MAME OF THE GOVERNOR

THE GOVERNMENT OF SIKKIM.
NNEL ADM. REFORMS, TRAINING,
REER OFTIONS AND EMPLOYMENT
Aﬂl}ﬂiﬁ.ﬂ ]'Il'[‘l!"il‘ﬂ'?ﬂ'!i SELF

SPROIAL Tmﬂ'.ﬂﬂ

MemoNo. &%/~ T2 GENDOP  DATED: _ 275 °F

Copy for information to:-

_1—Registrar, High Court of Sikkim
2. Principal Secretary, Home Department .
3 Special Secretary, Home Department ..., for publication in the Gazette
4.  File and
5 Guard file
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ANNEXURE -E

GOVERNMENT OF SIRKiM
HOME DEPARTMENT
GARGTOR

NOTIFICATION

Whereas, the High Court of Sikkim  vide its  letter
HDN[I'DE}CIJI.’JI'GI,PHESHEEE dated 3/11/2003 has desired to amend the Retired
Judges’ Secretarial Assistance and Domestic Help Rules, 1999 ;

Now, therefore, the State Government in consultation with the High Court
of Sikkim Hereby makes the following rules further to amend the Retired Judges’
Saprotarial Assistance and Domestic Help Rules, 1999, namely :-

Short titke and 1.(1) These rules may be called the Retired
Commencement Judges' Secretarial Assistance and Domestic
' Help (Amendment) Rules, 2003.

(2) They shall come into force at once.

Amendment of 7. In the Retired Judges’ Secretarial Assistance and

rule 3 Domestic Help Rules, 1999, in rule 3, after the
word "as Judge” and before the words * of the
High Court of Sikkim”, the words "or on transfer
as a Judge or appointed as a Chief Justice”, shall

be inserted,
BY URDLER
Sd/-
(5. W. TENZING)IAS
CHIEF SECRETARY
FILE No.GOS/HOME-1I/TEMP/99/183
o

Registrar General, High Court of Sikkim
Coammr-cum-Secretary 1o Governor.

Principal Secretary to Chief Minister

Principal Secretary, Finance

Secretary, Law

Secretary, Department of Personned, AR and TRG.
Director, Printing for publication in the official gazetie.

File and guard file ==
S
= e T

{ D. P. SHARMA )
tnﬁﬂ"[ﬁlrrul_ EI'TT"ETFIT‘.', H':'H'.-

FFPF?PH“g
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ANNEXURE - H

GOVERNMENT OF SIKKIM
DEFARTMENT OF PERSONNEL ADN. REFORMS, TRAINING, PURLIC GRIEVANCES,
CAREER OFTIONS ANDEMPLOYMENT SKILL DEVELOPFMENT AND CHIEF
MINISTER"SSELF EMFLOYMENT SCHEME
GANGTOK - 737101

Mo 15}  IGENDOP DATED: o2 3¢ 09
NOTIFICATION

The State Covernment in consultation wath the High Count of Sikkim, hereby makes the
following  rules further to amend the Retired Judges' Secretarinl Assistence and Domestic Help
Rubes, 1999, numely:-

Shor title and 1. (1) These nules may be called the Retired Judges' Secretarial
PrREriEnnFTA Assistamce and Domestic Help (Amendment) Rules, 2009,
{2} They shall come inio force al omce.

Amendiment of 2, In the Retinal Judpes' Secrctarial Assistance and Domestic Help Rules,

riled. 1999, in rule 4, afier sub-rule (3), the following sub-rule shall be
insered, noawnely:-
“i4) A revireq Judge shall be entitied 1o rarspori w the exient of [
Kms. in a meonth on payment of Rs.5/- per kilometer at Gangtok, Delhi
and Calcutts where the State Government has its Establishments, The
distance shall be caleulaed from and w the place of stay of the retired
Judpe™,

BY ORDER AND IN THE NAME OF THE GOVERNOR.

SPECIAL SECRETAR THE GOVERNMENT OF SIKKIM,
DREPARTMENT OF PERSONNPL ADM. REFORMS, TRAINING,
FUBLIC CRIEVANCES, CAHEER OPFTIONS AND EMPLOYMENT
SKILL DEVELOPMENT AND CHIEF MINISTER'S SELF

]

Memo No, &34 =% __IGENDOP  DATED: A - 07,

Copy for information to:-

Registrar, High Court of Sikkim

Principal Secretary, Home Department

Special Secretary, Home Department ..., for publication in the Gazette
File and

Guard file

W e

40



—
e

COURT MEWSLETTER O JULY -SEPTEMBER 2009

LIST OF SIKKIM HIGH COURT JUDGES

(As on 30.09.2009)

Sl. No. Name of the Hon'ble Judge Date of Appointment

1. Hon'ble Mr. Justice Aftab H. Saikia 07.03.2009
(As Chief Justice)

2. Hon'ble Mr. Justice A. P Subba 04.10.2004

3. Hon'ble Mr. Justice Sonam Phintso Wangdi 23.06.2009
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